DR. K. MALAISAMY: Sir, according to me, minor ports have got tremendous potentiality
throughout the length and breadth of the country. The Minister may try to say that it is within the
purview of the States and he has nothing to do with it. What | am trying to say, in conformity with
the views expressed by Kurienji, is that this is a problem which can’t be handled by the
concerned State. On the other hand, they need assistance in terms of financial allocation,
technical advice, etc. So far, the Central Government does not take into account any of these
aspects. At least, hereafter, taking into account the tremendous potentiality available, will you
come into the picture and do something in terms of allocation, in terms of advice, etc.? Can you

do something?

SHRI G.K. VASAN: Sir, | would like to tell the Member, through you, that though
development of minor ports rests with the respective State Governments, interaction with
maritime States is being held under a forum chaired by the Union Minister, namely, Maritime
State Development Council. | would also like to tell the hon. Member that as per the Indian Ports
Act, 1908, non-major ports are under the overall jurisdiction of the respective State

Governments.

DR. (SHF{IMATI) NAJMA A. HEPTULLA: Sir, our country has got a very vast coastline and
we have also got many major rivers. Has the Government got any proposal? In Maharashtra, in
hMumbai, we had the Mumbai port. Then Nhava Sheva was developed. The Nhava Sheva port is
now congested. The Ratnagiri port is another port which was used very extensively during
Shivaji’s time. Similarly, there are many minor ports. Has the Government got any proposal to
develop these minor ports into major ports and assist the State Governments? They can’t do it
on their own, as Prof. Kurien has also said. There are many ports, not just one. We have many
ports and it will be cheaper to transport through water. All over the world, we are using water

more than roads.

SHRI G.K. VASAN: Sir, | would like to inform the hon. Member that financial assistance is
given to non-major ports by way of grant for conducting detailed study. No other form of

assistance is provided. But all this has to be mooted by the State Government.
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Quota of poor students in private schools

1%246. SHRIBHAGWATI SINGH: 11
SHRIJANESHWAR MISHRA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is a provision to admit twenty five per cent poor students in big private

schools in the proposed Right to Education Bill approved by Government;

(b) if so, whether Government has any data about the number of private schools which

have fulfilled the quota for admission to poor students; and
(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c)

A statement is laid on the table of the House.
Statement

(a) The Right of Children to Free and Compulsory Education Bill, 2008 introduced in the
Rajya Sabha on 15th December, 2008 provides that a private unaided school, not receiving any
kind of aild or grants to meet its expenses from the appropriate Government or the local
authority, shall admit in class |, to the extent of at least twenty-five per cent of the strength of
that class, children belonging to weaker sections and disadvantaged groups in the

neighbourhood and provide free and compulsory elementary education to them.

(b) and (c) In 2006-07, there were 1,24,313 private unaided elementary schools
in the country. Admission of poor students in such schools is governed by laws/regulations

of the respective State Government. The aforesaid Right of Children to Free and Compulsory

TOriginal notice of the question was received in Hindi.
TT The question was actually asked on the floor of the House by Shri Bhagwati Singh.
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Fducation Bill 2008 is before the Parliament and the provision of 25% admission of poor

students from the neighbourhood in such schools will come into effect only after its enactment.
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SHRI KAPIL SIBAL: Mr. Chairman, Sir, | would like to inform the hon. Member that it is not

15 per cent, it is 25 per cent under this Act. But this Act has not yet become law. | think it is a bit

premature for us to decide what action we are going to take against. Let somebody violate and

then we will see what we can do.
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SHRI MATILAL SARKAR: Sir, students have to pay big amount for admission to private
schools. As the hon. Minister has stated, poor students will have free education. It will be a
great relief to the poor students. What will be the criterion for selection of 25 per cent students? |
would like to knovw whether the State Government would have the power to intervene. | would
also like to know whether the SC, ST and OBC students would also have the right to free

education.

SHRI KAPIL SIBAL: There are two definitions provided, both in respect of disadvantaged
members of the community as well as the economically weaker sections of the society. Both are
defined in the Act. In terms of those definitions, the Government will frame appropriate rules and

regulations in order to determine in what manner they are to be admitted.
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Loans extended to minorities

*947. SHRIK.E. ISMAIL :
SHRID. RAJA T

Will the Minister of FINANCE be pleased to state:

(a) whether the public sector banks have any targets for loans to be extended to the

minorities;

(b) if so, what was the target for 2007-08, 2008-09 and for 2009-10 and

what was the real outstanding loans to minority communities during the same period; and

(c) what steps are being taken to ensure that the target is achieved?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (c¢) A Statement is laid

on the Table of the House.

TTThe question was actually asked on the floor of the House by ShriD. Raja.
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